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1 MCRC-44378-2024
IN THE HIGH COURT OF MADHYA PRADESH
AT INDORE
BEFORE

HON'BLE SHRI JUSTICE SANJEEV S KALGAONKAR
ON THE 17t OF OCTOBER, 2024

MISC. CRIMINAL CASE No. 44378 of 2024

NAZIM AND OTHERS
Versus
THE STATE OF MADHYA PRADESH

Appearance:

Shri Govind Pal Singh Songara, learned counsel for the applicants.

Shri Amit Raval GA for the respondent/State.

This first application has been filed by applicants under Section
483 of Bharatiya Nagarik Suraksha Sanhita, 2023 for grant of bail in
connection with Crime No. 345/2024 registered at Police Station -
Maksi, District Shajapur (M.P.) for offence punishable under Sections
34(2) of M.P. Excise Act. Applicants are in judicial custody since
06/09/2024

As per the case of prosecution, on 04/092024, ASI Pradeep Singh
Tomar received secret information with regard to illegal transportation
of liquor. Acting upon the said information, the offending car was
intercepted. On search of the car, country- made liquor total quantity 75
bulk liters was recovered from the car boot. The illicit liquor was seized

from joint possession of the applicants. The applicants could not
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produce any licence for transporting the liquor. The vehicle and the

illicit liquor were seized in due compliance with the procedure. The
applicants were arrested. Police Station - Maksi, District - Shajapur
registered alleged FIR against the applicants and they are in custody ever
since.

Learned Counsel for the applicants, in addition to the grounds
mentioned in the application, submits that applicants have been falsely
implicated in the matter The applicants are aged around 27 and 24 years
respectively and are labourer by profession. There is no likelihood of
absconsion leaving their family and home. No criminal antecedents of
similar nature is reported against the applicants. No further custodial
interrogation is needed in the matter. There is no likelihood of tampering
with evidence by the applicants. Trial would take time to conclude.
Therefore, applicants may be extended the benefit of bail.

Per contra, learned Counsel for the State opposes the bail
application on the ground of gravity of alleged offence.

Heard learned counsel for the parties and perused the case diary.

Considering the arguments advanced by both the parties and
overall circumstances of the case, but without commenting on merits of
the case, this Court is inclined to release the applicants on bail. Thus, the
application is allowed.

Accordingly, the application is allowed and it 1s directed that

applicants- Nazim and Firoz shall be released on bail in connection

Signature-Not Verified

Signed by AMO|
NIVRUTTIRAQMAHANAG
igning time:T¢-10-2024
19:17:06
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with Crime No. 345/2024 registered at Police Station - Maksi, District

Shajapur (M.P.) for offence punishable under Sections 34(2) of M.P.
Excise Act., upon furnishing personal bail bond in the sum of
Rs50,000/- (Rupees Fifty Thousand only) each with one solvent surety
each of the same amount to the satisfaction of Trial Court, for
compliance with the following conditions:-(For convenience of
understanding by accused and surety, the conditions of bail are also

reproduced in Hindi as under):-

(1) Applicants shall remain present on every date of hearing as
may be directed by the concerned court;

(1) MAGHIA HITAT AT & ASMFAT AdTS H gdeh afy
W 3UTEAd 9|

(2) Applicants shall not commit or get involved in any offence of
similar nature;

(2) TACHITA THATA Ul N B JUTY Ael DHal AT 3T ATFATod
Tl 8T |

(3) Applicants shall not directly or indirectly make any
inducement, threat or promise to any person acquainted with the
facts of the case so as to dissuade them/him/her from disclosing
such facts to the Court or to the police officer;

(3) 3TAGHIA UhoT & J2dt § uRRAT fRdr <l & gcger &
AYCTET ®T T JelIde, YD I g el ¢31, oo oar <afeh o
LT T =ArAT A1 Gford TR &l Uehe e & [AarRa & |

(4) Applicants shall not directly or indirectly attempt to tamper
with the evidence or allure, pressurize or threaten the witness;

(4) 3TAGHIT YcT&T AT U] ¥U A TET &b TATY SSOIS et Pl AT
arefl a1 AiaTal Bl dEela-Haca, Gard STl AT YADA B JAH
Tel T |

(5) During trial, the applicants shall ensure due compliance of
provisions of Section 309 of Cr.P.C./346 of Bharatiya Nagarik
Suraksha Sanhita, 2023 regarding examination of witnesses in
attendance;

(5) farartor & gira, sufeya sraret & udiefor & TaI9 & 3desd 9
30% §. U.F./ 3¥E HIIAY ATITRD F&T Hfeel, 2023 & Uraer=Ar &

STRIe JHeguTeTeT GIATRIE B |
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This order shall be effective till the end of trial. However, in case
of breach of any of the preconditions of bail, the Trial Court may
consider on merit cancellation of bail without any impediment of this
order.

The trial Court shall get these conditions reproduced on the
personal bond by the accused and on surety bond by the surety

concerned. If any of them is unable.

(SANJEEV S KALGAONKAR)
JUDGE

amol

Signature-Not Verified

Signed by AMO|
NIVRUTTIRAQMAHANAG
igning time:T¢-10-2024
19:17:06
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